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 हम  Shri  8.  Patnaik

 Shri  ?  K.  Des:  Those  who  have  16.04  hra.
 tabled  the  Calling  Attention  notice
 should  not  be  denied  the  opportuntty  PAPERS  LAID  ON  THE  TABLE
 of  putting  questions.  Nortrscation  unpeR  ‘CunrnaL  Excrex

 ‘Rusa Mr.  Deputy-Speaker:  In  the  nor-
 mal  course  you  will  get  the  oppor-
 tunity.

 Shri  Srinibag  Misra  (Cuttack):
 When  one  matter  was  decided,  there
 was  another  point  of  order  on  that
 Calling  Attention  matter.

 Mr  Deputy-Speaker:  The  whole
 question  has  been  postponed.

 Shri  Srinibas  Misra:  But  the  point
 that  I  am  going  to  raise  will  not  be
 decided  by  the  Speaker;  the  other
 point  of  order  would  be  decided.
 That  is  my  point.

 Mr,  Deputy-Speaker:  The  Calling
 Attention  is  not  before  the  House  for
 discussion  now.  So,  you  will  be  rais-
 ing  a  ‘point  of  order  in  a  vacuum.
 ‘You  can  take  it  up  when  the  matter
 ig  brought  before  the  House,

 Shri  Srinibas  Misra:  The  iunch  in-
 terval  came  to  the  rescue.

 Mr,  Deputy-Speaker:  You  see  the
 question  before  us  is  not  the  Calling
 Attention  Notice.  So,  whatever  point
 of  order  pertains  to  the  Calling
 Attention  Notice  was  raised  or  is
 likely  to  be  raised  could  be  taken
 when  the  matter  comes  before  the
 House.

 Shri  Syintbas  Misra:  1  want  to  know
 whether  the  Catling  Attention  has
 been  postponeg  or  the  ruling  only  has
 been  postponed.

 Mr.  Deputy-Speaker:  Wniess  the
 given,  that  question  cannot

 The  Deputy  Priine  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desal):  I  beg  to  lay  on  the  Table  a
 copy  of  Notification,  dated  the  &th
 June,  1967,  issued  under  rule  8९1)  of
 the  Central  Excise  Rules,  1944.  [Plac-
 ed  in  Library,  see  No,  LT-574/67.}

 Report  oy  ComMussionwgn  FOR
 Scueputep  CAsTes  AND  SCHEDULED

 Tres
 The  Minister  of  State  in  the  Minls-

 try  of  Petroleam  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghw  Ramsish):  On  behalf  of
 Shrimati  Phulrenu  Guha,  I  beg  to
 lay  on  the  Table  a  copy  of  the  Report
 of  the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  for  the
 year  1965-66,  under  article  338(2)  of
 the  Constitution,  [Placed  in  Library,.
 see  No,  LT-575/67.)

 Nomprcation  unprr  Customs  Act  anp
 Centray  Excisr  ann  Sart  Act

 Shri  Morarji  Desai:  द  beg  to  lay  on
 the  Table—

 (1)  A  copy  each  of  the  following
 Notifications  under  section
 159  of  the  Customs  Act,
 1962;

 (i)  The  Crew  Baggage  Rules,
 1967,  published  in  Notifica-
 tio  No.  GSR.  758  in
 Gazette  of  India,  dated  the
 27th  May,  1967.

 di)  The  Passengers  (Non-
 Tourist)  Baggage  (Amend-
 ment)  Rules,  1967  publish-
 ed  in  Notification  No.  G.S.R.
 750  in  Gazette  of  Indie,
 dateg  the  27th  May,  1967.

 [Placed  in  Library,  see  No.  LT-
 ‘SGN.

 (2)  A  copy  each  of  the  following
 Notifiestions  under  section


